v THE CENTRAL ADMINISIRAT IVE TR IBUNAL

JCOHPUR BENCH ,J ODHpUR
Date of onder ;3 2.6.1995.
DA edi0.226 OF 1995,

MaNGI LAL H4 SoeDea Appliant

VS

UNION OF INDIA AND RS. $ eessee REeSpoOndents

CORAM

THE HQN'BIE MR.NL.K.VERMA,MEMBER (ADMINISTRAT IVE)

present

Mr.M.C.Bhoot, Counsel for the applicant.

BY THE COWRT

[ e 2 ]

Heard Shri M.C.Bhoot, learned counsel for the
applicant who has wmé here today fér: Seeking admission
of this case regarding written test held on 15th aprili,
l1995 after which he has not been called for an interview
or viva-vece test, The applicant /seekss a direction from
this Tribunal 'that' the original guestlon paper and the
original answer sheets of the applicant may be called
for perusal of the courtzg necessary, for re-checking
and re-examination. However, pending final decison of

this 0.2. the applicant also prays for interim order

that (%7 one seat against the scheduled caste guota in
{
the cadre of Train Examiners at Jodhpur may bekept

vacante.
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2. The facts of the case are that the sppliceant
who is a member of the scheduled caste appeared at a
written test on 2.4.,1995 for selection as a Train
BExaminer Grade RS .14U0=2300 againct the 40% gquota from
amongst the artisan class steff as a reserved category
candidate. He clalms that he had given answers to his
ut-most satis factibn and he should have been given
marks not less than 60%. However, to his surprise, he
wes deniled call for oral examination and viva-voce test

held on 8.5,.,1995,;hence the J4.

3. During the course of arguments Shri M,C.Bhoot

. submitted that in a similar case in regard to Shri

‘ ﬁ}'f‘\e{Soharl Lal vs, Union of India and Ors, , decided in this
B :

' very Bench of the Tribunal the Tribunal was pleased to
DY

B ;

" call for the answer books and for revaluation/re-totalling

were conducted by the Tribunal and hence, h@'wants the
similar benefit in regard to the agpplicant. In case

the Tribunal is not in agreement with this submission
he seeks an adjournuent in the watter so that he could
produce the departmental circulars which entitles the
applicent to have revaluation/re-totalling of his answex

Lo oS

4o The applicant has not been calied for an interview
as per the Annexure Awl which lists cut six candidates

who have qualified far‘,the same on the basis Of th e
written examinetion. The presusption therefore, 13 that
the applicant has uot obtained thé..fé“‘cjuis ite warks even

oo o O | ey i 1 s . l O“
by the relaxed &stand‘ai.c'ib applicableto theyoffa.c:.a 5 of
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the reserved category.Naturally, he has not been called

for the interview. The only reason that he has come up

in this 0a before us is that he had done very well at the

examlination and should have obtalined at least B4 marks.

There are no rules in any departmental or any competitive

ﬂt examination which permits revaluation of any answer book.

4ll the competitive examinations/departiental examinatlons

permits re-totalling of the marks obtained in the answer

books . The Tribunal in Some cases have been interfering

when the allegations of malafides or certain irregularities

have beenalleged in the conduct of the examination and

g

the valuation of the same. In the instant case, the ouly

ground for re-valuation or retotalling is the gpplicant®s

S

‘subjective expectation of 604 marks or moxe which cannot

be a valid ground for any interference of this Tribunal.

s

if the applicent smeds any miS-giving about the results

.Eb&‘n’“ edl

ne is wElkxwi to applyhthe gepartment ang obtsin satis.

factlon on the doubts which he has asbout the appropriste

valuation of the examination pgp pepers. I See no merit

inthis case for admission and therefore it is rejected.
1
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